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IN THE HIGH COURT FOR THE STATE OF TELANGANA

AT HYOERABAD

FRIDAY, THE TENTH DAY OF APRIL
TWO THOUSAND AND TWENW SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDOIN

WRIT APPEAL NO: 405 oF 2026

writ Appeal under clause 15 of the Lefters patent preferred Against the order
Dated 0210312026, in W.P. No. 4710 of 2026 on the file of the High Court.

Between:

B. Vijay Kumar, S/o. Late.BR Dayanand, Aged about 50 years, Occ.
Advocate, R/o. Villa No.2, PVR Meadows, Hi- Rise. Mallampet, Hyderabad.

AND 
...APPELLANT

'I . The State of Telangana, Rep. by its Principal Secretary, Home Department,
Secretariat, Hyderabad.

2. The Station House Officer, PS Moinabad, Cyberabad.
3. Union Bank of lndia, Rep. by its Branch Manager, Kukatpally Branch,

Hyderabad.

...RESPONDENTS

l.A. NO: 1OF 2026

Petition under section 151 cPC praying that in the circumstances stated in the

affidavit filed in support of the petition, the High Court may be pleased to issue

interim direction to respondent no.2 and 3 to forthwith de-freeze the petitioner bank

account no. 1'1 '19'1001 1300446, Kukatpally Branch. pending disposal of the above

writ appeal

Counsel for the Appellant: SRI RAJAGOPALLAVAN TAyl
Counsel forthe Respondent Nos.1 & 2: SRI MAHESH RAJE, cp FOR HOME
Counsel for the Respondent No.3: -
The Court made the following: JUDGMENT



IN TTIE HICIT COIJRT TOR 'THE STATE OF TELAN GANA

AT IIYDERAI}AD

I'IIE HON'IJLE TIIE (]HIEF JUSTICE SRI APA RESI{ KUMAR SINGH

ANI)

TI{E IION'BLE SITI JUSTICE G.M.MOHIUDDIN

WRIT APPEAL No.405 ot 2026

Dntcd:10.04.2026

llefir ecn:

Ii.\'ijar Ktrnrar

. .. A ppellan t

and
-l 

hc Statc of.'l-clanqana.

l{ep. by, its ['rincipal Secrcttrrr,.

I Ionre [)cpartrtrcllt. Sicrclariat. I Iydcrabad,
antl 2 others.

...Respondents

JUDGMENT:

Leurncd cr)rutsel Sri [{aia (iopallavan Tayi appears lor the

pct it ioncr.

Sri Mahesh Ra.jc. learned Covernment pleader for Home, appears

for respondenls No.l and 2.

2. 'l'hc appeal undcr Clause 15 ol thc l_etters patent is directed

aqarrrst thc inrpLrgned .judgntsnt rcndcred in W,p.No.47l0 of 2026 dated



2

02.01.2026, whereby the learned writ court declined to interfere in the

lreezing of thc bank account of the appellant in connection with a

criminal case in Crime No.220 o12025 bclore P.S.Moinabad.

3. Learncd counsel lor the appcllant has, horvever, not been able to

overcome the preliminary objection as to maintainability of this appeal

under Clause i5 of Letters Patent, as the subject matter and the reliel

prayed tbr both rclate to criminal law.

4. Horvevor, after some arguments, learned counsel lbr the appcllant

sceks to withdraw the appeal in order to prefer rnodification application

belore the learned writ court for seeking liberty to approach the

conccrned court of criminal jurisdiction under the relevant provisions o[

the Bharatiya Nagarik Suraksha Sanhita, 2023, to seek defreezing or

rclease of the account.

5. Leamed Government Pleader for Home has, however' objected to

the prayer for seeking tiberty before the learned r'r'rit court

6. In vie'"v of the aforesaid, the writ appeal is dismisscd as

withdrawn. The learned writ court while dismissing the writ petition has

already granted liberty to the appellant to avail the remedies under law



As such, no fu(hcr observations are required. There shall be no order as

to costs

Miscellaneous applications pending, if ani,, shall stand closed
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1. One CC to SRI RAJAGOPALLAVAN TAYI, Advocate IOPUCI

z. iio ccs to Gp FOR HOtr/E, High court for the state of Telangana, at
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HIGH COURT

DATED: 1010412026

JUDGMENT
WA.No.4O5 of 2026

,d(--"-t-*h\,
'- (:.

: o?, ttAt IW l:,.t c]),

"z ),,,t:7+ 
.t?t..t:'t,rlqira,.$.a-*;i'

DISMISSING THE WRIT APPEAL
WITHOUT GOSTS
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